
ITEM NO.45               COURT NO.9               SECTION II

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

etition(s)  for  Special  Leave  to  Appeal  (Crl.)   No(s).   11361-
11362/2023

(Arising out of impugned final judgment and order dated  08-07-2022
in CC No. 7/2020 08-07-2022 in REFN No. 5/2020 passed by the High 
Court Of Judicature At Allahabad)

STATE OF U.P.                                      Petitioner(s)
                                VERSUS

RAM PRATAP @ TILLU                                 Respondent(s)

 IA No. 132442/2023 - EXEMPTION FROM FILING O.T.)
 
Date : 16-10-2023 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE HRISHIKESH ROY
         HON'BLE MR. JUSTICE SANJAY KAROL

For Petitioner(s)  Mr. R. K. Raizada, Sr. A.A.G.
                   Mr. Yasharth Kant, AOR
                                      
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following

                             O R D E R

The  State  has  challenged  the  reversal  of  conviction  and

acquittal of the respondent.  

Service is complete but none has entered appearance on behalf

of the respondent. 

Leave granted. 

Lower Court records be called. 

  [DEEPAK JOSHI]                                [KAMLESH RAWAT]
   COURT MASTER                              ASSISTANT  REGISTRAR
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